0., No. 1257 of 1990.

New Delhi, dated this 6th of Septesmber 1984,

HOM'BLE MR, J.P. SHORMA, MEMBER {3

HON'BLE MR, B.K. SINGH, MEMBER (R)

?ﬁr Wl wharma, ’ ‘
/o Late’ihr; GoPe Sharma,
Sepving ss oW in the Office of
CUE (P) Jamnager,
PrsP ntly R/o 236/C~4-8,
Janakpuri, New Delhi-110058. : N Rpplicont.

8y fAdvocatas Shri U.ze. Bisht,
Uersus.

Te Union of India, through
'gecrstary, .
Ministry of verence,
Gov rnment of India,
tew Delhi-110071.
2, tnginser-in-Chief,
Army Hb, DH& Post Tffice,

Reshnmir HDUQE,
New Belhi-110011. . : «o. Responcznts,

The applicant was working as fssistant Surveyor af

W) in the office of CWE (P), Jamnzgar. The applicant

filsd this application aggrisvad by.th; Order dated 74361590
by which his name was omitted from the panel of regulsrly
appointed AU, He has prayed for the grent of following
relicf? ’

- , «

Phe impugnesd Pansl {Annsxurs A.1) of 7.3.90 he

ashed,

A RIS FR. : - : .
<) Hespondents may be directed to convene & f
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Movizsu BPC for regularisation of the Promotion

of the fApplicant to ths post of AGA against
vecancias of ths year 15979 and 1982 ta 1985 uith .
‘ caons .ityential bencefits,
«sal




3) Direct the respondents bo open the sealed -cove
illegally resorted to in his case for immodizt
¢ .
giving effect to his promotion on r&guler basi
with .cons> ucntial benefits.

4 Direct the respondents to consider the Applice
in the ensuing DPC for promotion to 'the grade

T

03]

Surveyor of Works as he is fully cualificd end

eligiblzs thzrefor in accordance uith thz exlant

recruitment Rulss,
5) Uireuct the respondents, in the meanuhils, not

resort to reversion of the Applicent as being

fil2d the roply,
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Vs, Union of India in B4 No.764/90 on the same icsuc
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d with the above mentionsd 34 gof Shri
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However, it is found that thes cese of Shri N.D, She-m

hezrd to dey enother case aof Shri »,Ps 3Jein
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aiffecrent in the respect that the sealed cover koot 2t the

time of holding of the DPC has since
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#fter opening ths ssme by tho respaondents and the 2 ,.plicent
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furtheor to 2W & s£i1l1 hinaheor post,
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4., The learnzd counscl for %ha apnlicant ergund

T

though th

. (o] [ . ;
{"d) has bien given to the cpplicant,

next promotion for the post of Lurvsvor of - oh-

given the bzncfit of tho post of *.w 7po

hss not boen given. The lzarnzd coun ol for th. 2321ic: nk
a Ia.'- - ao o - -
smpnacicelly prssad for cons-.ryuonptial relicf uwhicn is
rayad in Para 8,2 & 3 Cf
prea: aAra S.Z2 and 8,3 of th- originel spnlic=tion,
We heve considercd the me bt &nd Lnd
TeEsebotie metier and we find it diffisylt Lo
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agree with the learnzd counsel, The unrd ‘consccuentiall
cannot be given an enlsrged meaning than it was the contem—
plation of the party at the time uhen the application uwas

filed,. The application was filad in the year 1590, uwhen

even the sezled cover for the post of ASW yas not opened,

Consecuential: benefits, prayed for, according to the
learned counsel also covers for the post of SW but it is

not So,

5, In view of the above facts this BA has bscome

infructuous, We give liberty to tre applicant, who is
about to retire, to press his claim if so advised for any

benefit for the post of Surveyor of Works (3¢ ) according to

(B.&;%S/NGH) : (3.P. SHERMA)

MEMBER (A) . MEMBZR (3)
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lau, No cost, :
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